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1. DA-493/97 MA-59QL37

‘MA-2371/97  withY0A-2866/92
2. 0A-562/97 T

3. 0A-1948/97 s
4. OA- -834/94

Prpspnt shri Raturi Proxy counsel for Shri G.D.

gupta _for applicant.in 0A- -49Z/97
Shri V.K: Rao for Respondents

None for applicant in DA-2866/9%Z
Shri V.K. Rao~for Respondents

Mrs. Meerarphhlbber for appl:cant in

0A-562/97 : -
None for Respondents

. None for applicant in 0A-1948/57
U shri VoK. Rao for Respondents

*:ﬁpplicant Shrl M. M Mathur in person 1n

" 0A-634/94
~Shri V;K.'Rao for Respondents

We have heard applicant shri  Mathur in

perspn &n 0A-634/94 and Shri Rao For respondents.

2. v Shri Raturi proxy counsel for Shri -

G"D.Gupfa in 08-493/97 prays for a short

adjournment on the ground that Shri Gupta 1

unwell.

3. » In regard to 0A-542/97, pursuant to our
earlier order Mrs. Chhibber has shown us @ Ccopy
of the Delhi High Court’s order dated 20.3.98 in

C.M. No.&5854/97 arising out of CWP No. RI9S6LSIT

Cand States that as ‘the applicant has bran

appointéd, in terms of the Delhi High Court’s
aforesald order nothing further survives in the
0.4. We direct that 0A-5%462/97 should therefore be

struck off/vr)m o tppile) sk

4. Dr. J.C. HMadan who appears on behalf of
CAT Bar Assoclation also pravs for a short

adjournment in the other 0As
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List on 24.7.98 which suits .all the

_No furthér adjournment will b

e R R o e

'A’THFEfﬁfgﬁgﬁaf'§baminathgﬁiw“ (g.RtmﬁQi )

Me(3) o Ve (R)

/4‘:74/, -

[F R

3K

""

oA

-
i
1




